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,-tr.tive tribunal, principal benchcentral ADMINIl ra
OA NO.1716/1995

Ihi this 18th day of January, 2000
'  «ia Reddy, Vice-Chai rman( J)

^n'birs^" 'sh^Hastry. Member (A)
1. Nakul Dev p^rk

2796, Sector ^a.
Pari dabad

2  M.t.Soni
6, Arjun Nagar
PC safdarjung Enclav
New Delhi

■3 D.N. Bera
81J, vasant Vihar
New Delhi

A  N sivakumar
E-510, M.S.Apartments
K.G.Marg, New Delhi

5  k.S.Krishnamurthy
p_6i1, MS Apartments
K.G.Marg, New Delh

^^Vom'^Vihar Phase 1 B
Uttam Nagar, New Delhi

7  Raieev Kumar
1-145, Sarojini Nagar Applicants
New Delhi

(By Shri G.D. Gupta, Advocate)
versus

union of India, through

ts ^ Water Resources'  -3;-f7hafti"fhlvaa, New Del Hi
Srnfral'soil » Materials Research Station
Olof Palme Marg Respondents
Hauz Khas, New Delhi

(By Shri A.K.Bhardwaj, Advocate)
ORDER

By Reddy, J- " . .
.  h th sides Learned counsel forHeard both sioes. ^

1- this is an identical matter and <applicants submits that this
^  OA No.1715/95 dated

covered by the judgement m
14.10.99.
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2. in the circumstances, the OA succeeds and in terms
of the judgement in OA No.1715/95, respondents are
directed to promote the applicants retrospectively from
the date they have completed five years regular service
in the grade of Research Officer and became eligible
for promotion and to grant them all consequential
benef i ts.

3. This exercise shall be completed by the respondents
within a period of four months from the date of receipt
of a copy of this order. No costs.
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